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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY

0A.NC, 1153/92 -

Shri Prashant Jivanrao Deshpande ess Applicant
v/s. .

Union of India & Ors, ' _ ++s Respondents

CORAM: Hon'ble Vice Chairman Shri Justice M.3.Deshpande
Honm'ble Member (A) Shri P.P.Srivastava

Appearance

Shri S.P.Kulkarni
Advocate
for the Applicant

Shri S5.5.Karkera :
for Shri P.M.Pradhan
Advocate

for the Resqondents

ORAL JUDGEMENT - Dated: 30.3.,1995
(PER: M.S.Deshpande, Vice Chairman)

By the present application the applicant has
made 4 prayers. The abplicant.uas appointed as EDDA
from 22%12%“990; Thereafter, the selection process
for appointing £DDA on regular basis yas initiated
and the Respondent No. 4 was éelacted; The applicant_
was not selectsd for that post and was not considered.
He, therefors, moved the present application questioning
appointment of Respondant No. 4 and by the interim order
passed on 16.11,1992 the appointment of Respondent Ngo, 4
was stayed, There is no appearance for Respondent No., 4
today. Although the applicanﬁ had made three other prayers,
the learned counssl for the applicant pressed only prayer
No. B {4) and the lesarned counsel for the respondents stated
that the respondents have no objection to considering the
applicant,ih(ﬁﬁé*pust of EDDA in the Post Office, Nerul
if the Respondant,wo,4qugiput join pursuant to his sslection
uifhin,a reasonable period or appointment to any nqﬁ}by Post
Office,
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2.  In vieuw of this, we direct that the

respondents shall consider the appliéant for the
post of EDDA pn regular basis in accordance with
the rules in the Post 0ffice, Nerul or in nearby

Post Office should a vacancy ariss. The applicant

" undertakes to vacate the post of EbDA as soan as

he is asked to make room for Respondent No, 4,
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